THE CFNTRAL UNIV ERSITIES LAWS (AMENDMENT) ACT, 2008
, No. 25 oF 2008
[Sth December 2008.]

AnAct further to amend the Banaras Hindu Umversrty Act 11915, the Delhi
~ University Act, 1922, the Jawaharlal Nehru University Act, 1966, the

‘North-Eastern Hill UmversrtyAct 1973 and the Umver51ty of Hyderabad

Act, 1974. o
Be it enacted by Parllament in the Flfty n1nth Year of the Republlc of Indra as ‘
follows:— '
CHAPTERI
PRELIMINARY

i. This Act may be called the Central Universities Laws (Amendment) Act, 2008.
CHAPTER 11
AM}:NDMENTS TO THE BANARAS HINDU UNIVERS] Ty ACT, 191 5

2. In the Banaras Hindu UmversrtyAct 1915 (hel eafter in this Chapter 1efer1ed to as
the Banaras Hindu University Act), in section 13, aftér sub-section (2), the following
sub-section shallbe insetted, namely:— . :

16 of 1915..

: "(3) A copy of the accounts, together with the auditor's report, shall also be

submitted to the Central Government, which shall, as soon as may be, cause the same

to be laid before both Houses of Parliament.".

© 3, After section 13 ofthe Banaras Hindu UmversrtyAct the followmg section shall be
mserted namely -— o .

. "I3A. (I ) The annual report ofthe Un1vers1ty shall be prepared under.the direction

- of the Executive Council and shall be submitted to the Court on or before such date as:

may be prescribed by the Statutes and shall be considered by the Court in 1ts annual
ot meeting. ,

T

(2) The Court may communicate its comments thereon to the Executive Council.

(3) A copy of the annual report, as prepared under sub sectlon ), shall also be
_submitted to the Central Government, which shall, as soon'as may be cause the same
- to be laid before both Houses of Parllament "

. CHAPTERIIL
"‘AMENDMENTS TO THE DELHI UNIVERSITY ACT, 1922

4. In the Delhi University Act, 1922 (hereafter in this Chapter referred to as the Delhi
University Act), section 38 shall be renumbered as sub-section (I) thereof and after
sub-section (/) as so renumbered, the following sub-section shall be inserted, namely:—

8 of 1922.

"(2) A copy of the annual report, as prepared under sub-section (7), shall also be
submitted to the Central Government, which shall, as soon as may be, cause the same
to be laid betore both Houses of Parliament.". -

5. In section 39 of the Delhi University Act, ‘after sub-section (2), the following
sub-section shall be inserted, namely:—

"(3) A copy of the accounts, together with the-audit report shall also be submrtted

to the Central Government, which shall, as soon as may be, cause the same to be laid -

before both Houses of Parliament.".
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S - CHAPTERIV
AMENDMENTS 70 THE JAWAHARLAL NEHRU UNIVERSITY Acr, 1966

Amendment .6, In the Jawaharlal Nehru UniversityAct 1966 (hereafter in this Chapter referred toas 53 of t966.
of section 19, the Jawaharlal Nehru University Act), in section 19, after sub section (2), the following
sub-section shall be mserted namely:— o o -

"(3)Acopy« of the annual report as prepared under sub—sectron ), shall also be
submitted to-the Central Govermment, which shall, as soon as may be cause the same
to be laid before both Houses of Parhament "

Amendment 7 In section 20 of the Jawaharlal Nehru Umversrty Act, after sub~sectron (2), the
. of section 0. followmg sub-section shall be inserted, namely:—-

"(3) A copy of the accounts, together with the audit report, shall also be sub'mitted
" to the Central Government, which shall; as soon as may be, cause the same to be laid
before both Houses of Parliament.".:

CHAPTERV
AMENDMENTS 10 THE NoRTH-EASTERN HILL UNlVFRSITY Acr, 1973

Amendment of 8. In the North-Eastern Hill University Act, 1973 (hereafter in this Chapter referred to 24 of 1973.
_ section 28, -as the North-Eastern Hill University Act), in sectron 28, after sub section (2) the following
st sub-section shall be inserted, namely—f

"(3) A copy of the annual report as prepared under sub section (1), shall also be
- submitted to the Central Government, which shall, as soon as may be, cause the same
10 be laid before both HOUSes of Parhament N '

- Amendment . 9. In section 29 of the North-Eastern- Hill Umversrty Act aftter sub- sectron (3) the
of section 20, fg llowmo sub-section shall be inserted, namely:—

"(4) A copy of the annual accounts together with the report of Comptroller and
-Auditor- General, shall also be submitted to the Central Government which shall, as
~-soon as may be, cause the same to be laid before both Houses of Parliament."

CHAPTERVI
f ‘ AMEN DMENT 'ro THE UNIVERSITY OF HYDERABAD Acr, 1974

© Amendment . 10 In the Umversrty onyderabadAct 1974 in section 28 after sub-section (2),the 39 of 1974
of :section 28. v,‘followmg sub- sectron shall be inserted, namely:=—

"(3)A copy of the annual report as prepared under sub-section (/), shall alsobe
submitted to the Central Government, which shall, as soon as may be, cause the same
to be laid before both Houses of Parliament.".



